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Ministry of Finance, Ministry o£ Law 
and Justice, etc, provision has been 
made which should largely meet the 
objectives underlying the Pa> Com­
mission recommendations cited above

Representation from Orissa

9815 SHRI PADMACHARAN &A- 
MANTASINHERA Will the Minister 
OF SHIPPING AND TRANSPORT be 
pleased to state

(a)whethei Government ha\e ie- 
ceived anv repiej>entation when the 
Mimstei \isited Onssa on 10th AprJ, 
1978,

(b )if  <?o details theieof, and

(c) what action has been taken 
thereon’

THE MINISTER OF STATE IN 
CHARGE OF THE MIMSTR'i OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM) (a) Yes, Sir

(b) and (c) It seeks Central Fin­
ancial assistance for the following —

(i) Purchase of 20 Motor Launch­
es {Cor providing better and safe
communicaiton inside the Chilka
Lake, and

(u) Construction of Hum a-Pun
Marine Drive Road

So far as the purchase of Motor 
Launches is concerned, it does not 
figure in the Draft 1978—83 Plan A 
provision of Rs 6 lakhs has however, 
been made in the budget of Onssa 
•Governrrent for 1978-79 for a scheme 
pertaining to the introduction of 
Launch services in Chilka Lake, Hira- 
kud Reservoir and estuareis of tidal 
rivers

As regards the Huma-Puri Marine 
Drive wad, it is estimated to cost Rs 
12930 lakhs and forms part of 'he 
proposals submitted by the Orissa 
‘Government for loan assistance in the 
9th Ken. However, no assistance

could be provided for thiB road as 
it had been assigned comparatively 
lower priority by the State Govern­
ment Foi higher priority schemes a 
loan assistance of Rs 239 00 lakhs was 
approved Theie is no provision tor 
considering any new schemes at 
present

Legislation against Malpractices by 
Multinational*

9810 SHRI S S SOMANI Will 
the Minister of INDUSTRY b« pleas­
ed to state

(a) whether Government propose to 
bring forward any legislation to pre­
vent malpractices by multinational 
corporations, and

(b) if so, the details thereof

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI) (a) No, 
Sir Existing legislations are adequate 
to take care of malpractices, if any, 
by the multinational corporations

(b) Does not arise
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Rehabilitation grants for Mizos

9818. DR. R. ROTHUAMA; Will 
the Minister 0f HOME AFFAIRS be 
pleased to state;

(a) whether the Rehabilitation 
Grants sanctioned by Central Gov­

ernment sanctioned by Central Gov­
ernment in October-November, 1977 
are meant for all MNF rank and file 
returnees’ including those who, had 
come out under the President’s Am­
nesty;

(b) whether it is a fact that the said 
Rehabilitation Schemes cover only 
those MNF-personnels, who had re­
turned alter 1972 i.e., after Mizoram 
became a Union Territory; and

(c) the exact scope covered by this 
Rehabilitation Scheme with regard to 
those MNF Returnees, since the up­
rising started in 1966?

- THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) to (c). The Rehabilitation Grants 
sanctioned by the Central Govern­
ment m October 1977 are meant te 
cover the returnees who came over­
ground after 21st January, 1972 when 
an assurance had been given that they 
would be properly rehabilitated.

Fire in D e fe n c e  Barracks

9819. SHRI MOHD. HAYAT ALI: 
Will the Minister of DEFENCE be 
pleased to state:

(a) the causes of flre which broke 
out in Defence Barrack of King Geor­
ge’s Avenue on 17th April 1978;

(b) whether there has been a long­
standing dispute between the NDMC 
and Fire Department about the own­
ership of the static water tanks at 
South Block resulting in delay for 
extinguishing the fire; and

(c) if so, steps Government propose 
to take to resolve these disputes in 
order to provide water facilities to 
the fire Department from the two sta­
tic water tanks at South Block?

THE MINISTER OF DEFENCtt 
(SHRI JAGJIVAN RAM): (a) Cause 
of fire is not yet known. However, 
a Court of Inquiry which has beet* 
set up is to inter alia enquire into




